
CENTRAL ADMINI S T R A T I V E  TRIBUNAL, L U CKNOW B E N C H -

L u c k n o w  this the day of N o v e m b e r , 94.

0.A. No. 319 of 1989.

HON. MR. V.K. SETH, MEMBER(A)

HON. MR. D.C. VERMA,MEMBER(J)

Gopi Nath Tewari, sonof late Paras Nath Tiwari, aged 

about 4 2 years resident of Manas Nagar, P. S. Krishna 

Nagar, Alambagh, Lucknow.

Applicant.

versus

1. Union of India through General Manager, N o r thern 

Railway, Baroda House, New Delhi.

2. Divisional Railway Manager, N o r thern Railway,
/

Lucknow.
I

3. Dy. Chief Mechan i c a l  Engineer, Carriage and Wagon 

Shop, Northern Railway, Alambagh, Lucknow.

Respondents.

By A d v o c a t e  Shri A.K. Chaturvedi.

O R D E R  

HON. MR. V.K. SETH, MEMBER(A)

In this O.A. the a p p l icant has prayed for the 

following relief:

^  "....to r egularise the applicant on the post of

We lfare Labour Inspector in L u cknow D i v i s i o n ( of 

the Northern Railway), in terms of various

decisions of General Manager(P) on the basis of 

his continuous and satisfactory w o r k i n g  on the 

! post of Adhoc Welare Labour Inspector."

2. The respondents have filed Short Counter R e p l y

dated 22.10.-92. No Rejoinder has been filed on behalf of 

the applicant despite ample time and opport u n i t y  having 

been afforded for the same. Also nobody has put in

appearance on behalf of the applicant w h e n  the case was
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called out on 25.4.94 and again on 27.10.94.

3. A  perusal of enclosure dated 27.5.91 filed w i t h  ' 

the Short Counter reply filed by the respondents reveals 

that the name of the applicant has been interpolated 

b e l o w  Shri S.C. Srivastava and above Shri Basant Lai 

Shah in the panel of W.L.Is announced through their 

office letter of 1.4.85 and the applicant has been 

regula r i s e d  as W.L.I. with effect from 18.5.85. Proforma 

promotion, seniority and fixation of pay has also been 

allowed to him. Appar e n t l y  therefore, the grievance of 

the applicant has already been redressed by the 

respondents. This O.A. has, therefore, become 

infructuous and is a ccordingly dismissed as such. 

Parties will bear their own costs.

MEMBER{J)

f

Lucknow: Dated; ^  

Shakeel/
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M E M B E R ( A ) , 
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